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Applicant present in person.
-.~ Mr. T.P. Sharma, Counsel for respondents.

The applicant has moved the present MA for carly
hearing of the Contempt Petition. From the material placed
on record, it appears that the respondents have challenged
the judgment of this Tribunal in OA No. 48/2004 before the
Hon’ble High Court. The Hon’ble High court has directed
the respondents to file Review Application before this
Tribuznal. It is brought to sur notice that the Department has
filed Review Application but the same could not be talken up
for admission/hearing due te non-availability of Bench.

In view of these facis, we are of the view that the
present Coniempi Petition dees not survives at this stage.
Accordingly the same is disposed of. In case the Review
Application flled by the respondents is uliimately dismissed
by this Tribunal, the vespoudents shall implement the
) judgement of this Tribunal within a period of one month
’, from the date of dismissal of the Review application i.e. the
: time that was granted by this Tribnnal while disposing of this
OA.

With these observations the Contempt Petition as well
as MA shall  stand disposed of.  Notices issued to fhe
vespondents ave hereby discharoed.
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